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I ~  01 CoacJltlon tor Taklnc UP' 
RaJl Projeets In states 

1184. SHRI E. V. VIKHE PATIL: 
Will the lIIinlder of RAILWAYS be-
plea.ed to Itate: 

(a) whether Government have im-
posed any condition precedent to the-
taking up of new Rail projects Into 
states from which requests are re-
ceived 1JJr the purpose; 

(b) if so, the nature of such condi-
tion; and 

(c) whether any of the States have-
10 far compIled with the condition and,. 
if 80, the names thereot? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF RAIT.WAYS (SHill 
MOHD. SHAn QURESHJi): (a) and 
(b). For ~ of new rail 
lines required for the development 
purposes, a new approach is under 
consideration on the followln, basis, 
will be seen from para 41 of the speech 
of the Minister of Railways while pre-
senting the 8udget for 11173-74 on 20th 
February, 1973. 

(i) Exemption, full or paTtlal, 
from payment of dividend liability 
to the General Revenues during the 
period of construction and for a spe-
cified number of years after comple-
tion and openiIl( to traffic; 

(ll) !Participation of State Gov-
ernments or local authorities, in re-

ducing the cost of construction by 
giving the ;land and labour C<lntent 

of construction free of coo; 

(iii) Suitable c.djultment upwards 
of fares and freight structure appli-

cable to the newly constructed line 
which in common parlance is Cldled 

'inllation ot chargeable mileage'; and 

(iv) Levy of fares and frei&ht on 
a diacontinuous basis so as to be a 




